
CENTRAL ADMJNISTRATIVE TRIBUNAL 

AFE BENCH 

Second Floor, - 	
Commercial Complex, 
In dir n ag a r 
BANcALORE_ 560 038. 

Eated: 
30SEM994  

APPLICATIQ NO: 	542 of 1994. 

APPLICTS:.... 	Sri.P.Suresh MEG & Centre,Bangalore 

V/s. 

RESPQ\JDENTS:_ Secretary,Ministry of Defence, 
New Delhi and two others. 

Sri.M.Narayanaswamy, 
Advocate,No.844,Upstairs, 
17th-G-14ain,Fifth Block, 
Rajajinagar, Bamgalore-560010. 

Stt.M.S. Padmarajaiah, 
Senior Central Govt.Stng.Counsel, 
High Court Bldg, Bang alore-1. 

Suje-: 	 f 	Of the Ordr Passed by the Central Administrative  Tribullal 
—xx-- 

lese find encIsed herewith a copy of th 	DER/ STAY DER/TER ORDER/ Pssd 
by thic Trjb 	 t) mentioned PPlications) on 22nSepteber,1994. 

Sol 1), 
I/I 

7c- 	D 
JUDIC AL BRANCHES. 
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CENTRAL ADMINISTRATIVE TRIRJNAL, 
BANCALORE BENCH. 

ORIGINAL APPLICATION NO. 542/ 1994 

THURSDAY, THE 22ND DAY OF SEPTEMBER, 1994 

SHRI V. RAP1AKRISPfJAN 	 ... 	MEMBER (A) 

SHRI A.P4. VUJANARADHYA 	 ... 	MEMBER () 

Between: 

P. Suresh, 
S/o Shri F. Chidambarappa, 
Aged 34 years, 
Civilian Instructor Foreman, 
Madras Engineering Group and 
Centre, 
Bangalore - 560 042. 

( By Advocate Shri M.N. Swamy ) 

And 

Applicant 

The Union of India, 
rep. by its Secretary to 
Goveri men t, 
Ministry of Defence, 
'Reksha Bhavan', 
New Delhi-I. 

The Engineer-in-Chief, 
Army Headquarters, 
Kaehmir House, 
New Delhi-Il, 

The Commandant, 
Madras Engineering Group & 
Centre, Bangalore - 560 042. 	 ... 	Respondents 

( By Advocate Shri P1.5. Padmarajaiah, Senior 
Standing Counsel for Central Government ) 

- 	 - 

ORDER 

Shri V. Ramakrishnan, Member (A) 
-- 

	

/,_f• 
	The applicant in this case has approached us with the prayer 

.' ( €• 

' 	. 	tSá he should be extended the higher pay scale of Pao 1350 - 2200 from 
-' )) 

Li\ 	 fihe)ate he was promoted to the post of Civilian Inetructor Foremen as 

'\') ,• 	/5áinst the scale of Rs. 1200 - 2040 which is made available to him. 



.2 

2, 	The applican1 joined a Stordiceeper Grader-II in the Madras 

Engineering Group anti  Centre, 6,angalors and was aibsequantly promoted 

as Civilian InBtruCto Foreman While persons holding comparable 

posts in the CPWD weti extmde higher pay scale, the some bensVit 

was not initially givIen to theorganisetion under the Ministry,  of 

Detencs. 	in OA 788 t!o  795/86 isreons holding similar posts in the 

Linistry or Derence h d approa hed the Tribunal with a prayer for 

extending to them the higher p4y scale as admissible to the Civilian 

Foreman in the CPWD. The Tribonal by its order dated 15.10.86 had 

held that the applico!nts shoulo be extended the revised scale of 

380- 640 from 1.1.7 as again t 330 - 560 allowed to them earlier 

and that on the reviion of th pay scales on the recoreaendetiLons 

of the 4th Pay CommiJsion they should be given corresponding scale 

in the revised scale hich is . 1350 - 2200. The Tribunal had also 

observed that it hop4Li that the Governmit will examine the case of 

similarly situated pJeons and extend the same benetit to them 

instead of coepellin them to 	e to litigation. The applicant 

who had been promotet as CivilIan Instructor Foreman with erfect 

trom 1.12.88 had subaitted a r'presenthtion dated 9.3.93 as at 

Annexure A-4 requsstjng ror tication of pay in the higher scale of 

. 1350 2200. We ioi6err4the reply statement that the said 

representation has b!Jen Torwai$fed by the local ofrice to the Ar4rY 

Headquarters tor tak g up thcaee with the Co,ernment tor enhance-

mt of pay of Civilian Forema similarly placed as the applicants 

in OA 788 to 795/86. The Army Headquarters has still not communi-

cated to the local ofice the final decision in this regard. 



. 	 —3- 

We have heard Shri P$adheudan for Shri P1.N. Swamy, learned 

Counsel tor the applicant and Shri M.S. Padmarajaish, learned Seni.i, 

Standing Counsel for the respondents. 

It is a common ground that the cee of the applicant is similar 

to that of the applicants in OA 78B to 795/86. The only reason given 

by the respondents for not extending the higher scale of Pa. 1350 - 2200 

is that they were awaiting a formal decision from the appropriate 

authorities of Army Hdquart.rs, Pliniatry of Defence etc. There is 

a representation of the applicant as at Annexure A-4 which is still 

not disposed ofg jo direct that the Respondts I & 2 to dispose of 

the representation of the applicant dated 9.3.93 as at Annexure A-4 

and as his Case is similar to the case of the applicants in OA 788 to 

795/86, the same ban efite as extended by the Tribunal in that OA 

should also be givø' to the applicant also. This should be impinented 

by the department within four months from the date of receipt of a copy 

of this order. No costs. 

( A.N' 1 
( 	 eg 

' 

anaradhya ) 	rRi co 

Sec 	-1f icer 
Central AcMirjtrative Tribunal 

Bangalore Bench 
Bangalore 

( V. jamai< rjehnan ) 



CENTRAL ADMIN ISTRATIVE TRIBWAL 
BAN;GALORE  BENCH 

H. 	. 	. 

Miscellaneous ppin.No.198 of 95 in 

APPL1CATIN NO. 	542 of 1994  

Second Floor, 
Commercial Complox, 
Indirenager, 
BP GALCEE - 560 030. 
Dated: 5MAY7995 

APPLICANTS: 5ri.P.Suresh, 

v/S. 

RESIkNDENTS: The Secretary,Ministry of Defence, 
New Delhi and two others., 

To 

1. 	Sri.I1..Pedmarajaiah,enjor Central Govt. 
tEnding Counsel,Hiqh Court Bldg, 

Bangelore-560 001. 

2. 	Sri.N.Narayanasuamy,P4dvocate, 
No.844 9  Upstairs,l7th.-G-Main, 
Fifth Block,Rajejinagar, 
Bangalore-560 010, 

Subject:- F.rwarding copies.of the Orders passed by the 
Central Administrative Tribunal,Bangalore-38. 

--- xxx---. 
Please find enclosed herwith a copy of the Ordcr/ 

Stay Crder/Int.crim Order, passeá by this Tribunal in the abov 

mentioned application(s) cn2th .pri1,1995. 

I-C, C u edhcr- 

içk 	 . 	 . 	. 

ô / 	 DE ISTR  
/( 	 JLJDICIA BRPNCHES. 
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In the Central Administrative Tribunal 
Bangalore Bench 

Bangalore 

I 
C Application No ........ 	 of 1994 

ORDER SHEET (Contd.) 
&-r. 	 W. r/ D2 -t , 

Date 	 Office Notes 	 I 	Orders of Tribunal 

,tJ 	/11 	 Iff?S 


